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Petiticriers arepermitted to join 

file their application. Thus the MisI, 

application is accordingly disposed of. 

VICECHAIRMAN 

MEMBER( 61!tESTRATIN 
0.A.22 6/94 

I 

With the consent given by counsel IL-
for both sides we have taken up this cse 

for hearing without waiting for filing 

the counter as the facts are practical 

simple and undisputed. Heaid Mr.R.B. 

Mohapatra, learned counsel for the 

petitiaier and Mr.Ashok Mishra, learne 

Sr.Standing Counsel. Hearing is concltli 

Judgnent is prcnounCed and dictated in 

the open court vide separate sheets 
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O.Ar 2,2,6 13 
A) 

Order with Sinai,ure 

attached to O.A.No.224/94. The case is 

accordingly disposed of. No costs. 
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